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Dated.!2.08.2024F. No. CC497/RON/2024-NGP/ /3413
To,

The Registrar,
The National Green Tribunal, Western Zone
New Administrative Building,
D-Wing, 1st floor,
Opposite Council Hall,
Camp, Pune, Maharashtra 41 1001

Email: nqt-pune@qov.in

Sub: Final Joint Committee Report in Compliance of NGT (WZ) Pune Order dated
'15.04.2024 in the matter of OA No. 7 412024 lWZl titled as Bhavesh Arun Karekar &
Anr. Vs. MoEFCC & Ors. pending before NGT (WZ), Pune.reg

Sir,
The undersigned is directed to refer to the subject mentioned above. ln this regard, it is to

inform that lhe Joint Committee conducted the site visit on 'l 'l .06.2024 for the project of fvl/s.

Ashapur Minechem Ltd. (Respondent No. 5), involved in mining of bauxite Ore including Mobile
Crushing and screening activity for the quantity of 8 lacs MT/A at cat No.15-21, 27-31 , 34-35, 56-
59,69, 70 & 74, Village- Rowale, Taluka- Dapoli, Districl Ratnagiri, in pursuance to the Hon'ble
NGT order dated 15.04.2024 passed in the aforesaid matter.

2. ln view thereof, the Joint Committee Report has been prepared and to say that the Final
Joint Committee Report is being enclosed herewith in compliance to the aforesaid Order for the
purpose of filing before the Hon'ble National Green Tribunal, Weslern Zone, Pune.

3. This issues with the approval of lhe Competent Authority

hfully
Encl: As above

(Dr. P.R. Sakhare)
Scientist'E'

2. The District Collector, Ratnagiri, NH-204, Hatkhamba, Teli Aali, Rajiwada, Ratnagiri
(lvlaharashtra); - 415612 Email: collector. ratnaoi maharashlra.oov.in

3. The Scientist 'E', Central Pollution Control Board, Jog Center, 3rd Floor, Mumbai Pune
Road, Wakewadi, Pune (Maharashtra); - 41 1003; Email: mscb.cpcb@nic.in,
Datil.cocbrAnic.in

Y

Copy to for information:

1. The Scientist 'E', lmpact Assessment Division, MoEF&CC, 3rd Floor, Vayu Wing, lndira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi- 110003; Email:
pankai.verma@nic.in
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4. The Regional Director, Central Ground Water Board, Central Region, N.S. Building, Civil

Lines, Nagpur (Maharashtra); - 440001; Email: rdcr-cqwb@nic.in, chmn-cqwb@nic.in,
tschmn-cowb@nic.in

5. Adv. Rahul Garg, Tridal, First Floor, 120613518, JM Road, Pune (Mah.)- 411004; Email:

rahul.qaro@mokleoal.com

6. Ms. Shivani Sinha, Legal Associate, lndira Paryavaran Bhawan, Jor Bagh Road, Aliganj,

New Delhi- 110003; Email: sonalshivani03@omail.com

7. Guard File/ Office Copy

(Dr. P.R. Sakhare)
Scientist 'E'
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Joint Committee Report 

In The Matter of Original Application No. 74 of 2024 (WZ)(Bhavesh Arun 

Karekar & Anr Vs MoEF&CC & Ors.) regarding alleged illegal bauxite mining 

by M/s. Ashapur Meinchem Ltd. Village Rowale, District Ratnagiri, 

(Maharashtra) 

 

1.0 BACKGROUND 

1.1 The Original Application No. 74 of2024 (WZ) filed by Bhavesh Arun 

Karekar & Anr. Vs MoEF&CC & Ors. before the Hon’ble National 

Green Tribunal (NGT), Western Zone Bench, Pune which 

highlighted concerns regarding the adverse environmental impact 

caused due to illegal excavation made by the Project Proponent 

(PP) as well as violating the terms and conditions of the Consent 

to Operate and the Environmental Clearance (EC). Further, it is 

also alleged that PP indulging in illegal mining activity and 

unregulated transport of the mined material. 

1.2 Earlier, the Applicant has filed complaint to Maharashtra Pollution 

Control Board (MPCB) on 08.10.2023 regarding the above-

mentioned violations. In response, MPCB has carried out 

inspection of the site on 06.11.2023 and issued warning notice to 
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the Project Proponent on 21.11.2023, for the violations found 

during the visit and subsequently issued, the MPCB has also 

issued a Show Cause Notice on 02.01.2024  

1.3 On the basis of the submission, Hon’ble NGT WZB Pune prima 

facie found case adversely impacting environment. 

1.4 Hon’ble NGT constituted a joint committee vide order dated 

15.04.2024. The following is stated in the said order- 

“Since the non-compliances, which are noted in the Show Cause 

Notice dated 02.01.2024, appear to be very vague in nature and 

how these non-compliances resulted in environmental damage are 

not clear to us, we deem it just and proper to call for a report on 

the matter in issue in the present application from a Joint 

Committee comprising one Representative each from:  

 The Ministry of Environment, Forests and Climate Change 

(MoEF&CC);  

 The Central Pollution Control Board (CPCB);  

 The Central Ground Water Board (CGWB);  

 The Collector, District- Ratnagiri  

Further, the Committee is directed to visit the site after informing 

the applicants/appellants’ counsel and submit a factual and action 
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taken report with regard to the non-compliances, if any, as well as 

the amount of EDC.  The Committee is also directed to conduct an 

inspection prior to the onset of monsoon. The Ministry of 

Environment, Forests and Climate Change (MoEF&CC) shall be the 

nodal agency for coordination and logistic support. 

1.5 Copy of the aforesaid order of the Hon’ble NGT dated 15.04.2024 

is given at Annexure. 

2.0 THE COMMITTEE 

2.1 In compliance with the aforesaid order dated 15.04.2024 of the 

Hon’ble NGT, a committee constituted by Regional Office, 

MoEF&CC, Nagpur vide order No. CC-497/RON/2024-NGP/13180 

dated 14.05.2024 comprising of following officials: 

2.1.1 Dr. P. R. Sakhare, Scientist ‘E’ - Regional Office, 

MoEF&CC, Nagpur 

2.1.2 Shri Rajendra D Patil, Scientist ‘E’ - Regional Directorate, 

Central Pollution Control Board (CPCB), Pune 

2.1.3 Shri Sandeep Waghmare, Scientist ‘C’ - Central Ground 

Water Board (CGWB), Pune 

2.1.4 Shri Ajit Thorbole, Sub-Divisional Officer - District 

Collector, Ratnagiri (Representative of Collector) 
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3.0 VISIT OF THE COMMITTEE 

3.1 Committee convened pre-visit meeting on 10.06.2024 to discuss 

the methodology to be adopted and conducted visit of the site on 

11.06.2024.  

3.2 The applicant was associated with the committee throughout the 

site visit as per direction of the Hon’ble NGT in the aforesaid 

order. MPCB was also been requested to join the said site visit 

and provide necessary inputs to the committee. However, MPCB 

could not make it to the visit of the committee. 

3.3 The committee heard the Applicant before visiting the site. The 

major grievances highlighted by the Applicant during interaction 

were- 

3.3.1 Mining operation without obtaining requisite 

permissions/NOCs. 

3.3.2 Carrying out mining and crushing activities in haphazard 

manner because of which surrounding environment is 

impacting. 

3.3.3 The Groundwater table of the surrounding area is 

depleting and also the Groundwater quality is affected 

due to the mining activities. 
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3.3.4 Uncontrolled air pollution generated during the crushing 

activities. Not providing ambient air quality data. 

3.3.5 Plantation is not carried out by PP to the tune of the 

prescribed area 

3.3.6 Damage to the public roads. 

3.3.7 Overloading of the transport vehicles and not taking 

required adequate measures during transportation. 

3.3.8 Damage to the public bridge on the river Barja. 

3.3.9 Mining operations even during the night time. 

3.4 The committee also interacted with representatives of the Project 

Proponents (PP) and enquired on the concerns raised by the 

applicants. 

4.0 OBSERVATIONS AND FINDINGS -  

4.1 M/s. Ashapur Meinchem Ltd. is involved in mining of Bauxite Ore 

including Mobile Crushing and screening activity for the quantity 

of 8 lakhs MT/A at Gat No.15-21, 27-31, 34-35, 56-59, 69, 70 & 74, 

Village Rowale, Taluka Dapoli, District Ratnagiri (Maharashtra). 

4.2 Environmental Clearance has been obtained from MOEF&CC on 

24.02.2016 for Rowale Bauxite Mine for expansion of Bauxite 

Mining from 2.5 LTPA to 8.0 LTPA in 218.285 Ha. Area. 
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4.3 Common Consent (under Water (P & CP) Act 1974 & Air (P & CP) 

Act, 1981) and Authorisation (under HOW (M&TM) Rules 2016) 

issued by MPCB was valid up to 30.04.2024. The consent was 

issued for the production of 8,00,000 MTA Bauxite Ore. 

4.4 It was informed by the PP that; the land is private on which the 

mining activities have been proposed by them. PP obtained 

subsurface rights for mining and subsequently obtained EC and 

other related permissions. PP obtains permissions from individual 

land owners for land surface rights and then after only the mining 

operations are planned and executed. 

4.5 Out of 218.285 Ha. Area mentioned in the EC, PP has obtained 

surface lease rights only for the 59.93 Ha at present. The lease of 

remaining area is yet to be executed. 

4.6 The year wise production is as given 

Year Production of Bauxite ore 

2019-20 1,22,035 tonnes  

2020-21  NIL 

2021-22  NIL 

2022-23  45,000 tonnes 

2023-24  72,000 tonnes 

Total 2,39,035 MTA 
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4.7 Though the PP has obtained EC for enhancement for the 

production from 2,50,000 MTA to 8,00,000 MTA. However, the PP 

has not mined material more than 2,39,035 MTA during last five 

years. The non-execution of the lease for surface mining can be 

one of the factors for such lower production by the PP. 

4.8 PP has also installed/established movable crushers of 250 TPH 

capacity, for which Consents have not been obtained from MPCB. 

5.0 The point-wise status observed by the committee of the grievances of 

the Applicant is as given below- 

5.1 Conducting Mining and associated activities without obtaining 

requisite environmental permissions/NOCs and even after the 

expiry of the consent period. 

5.1.1 PP has obtained first Environmental Clearance (EC) 

initially for the capacity of 60,000 TPA on 29.12.2006, 

Further second EC expansion for 2.5 LMTPA obtained on 

31/10/2008 and further third obtained EC for enhancing 

the production capacity to 8.0 LMTPA on 24/02/2016 

5.1.2 PP has also obtained Consents under Water &(P& CP) 

Act, 1974, Air(P & CP) Act, 1981 and Authorisation under 

HOW (M & TM) Rules 2016 from MPCB for production of 
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Bauxite Ore at the rate of 8,00,000 MTA, which was valid 

upto 30.04.2024. 

5.1.3 As per the representative of PP, the mining operations 

were stopped immediately after expiry of the consent 

validity. However, as per the Applicant, the mining 

activities were operational even after expiry of the 

Consent’s validity. 

5.1.4 As per the records available with the mining department, 

the transit pass was generated till 29/04/2024 and no 

material has been dispatched after 29/04/2024. 

5.1.5 There was no provision of the CCTV surveillance in the 

mining area and hence exact period of the mining 

operations could not be verified. 

5.1.6 PP has obtained Consents from MPCB only for the 

mining activities whereas PP has not obtained Consent 

for Stone Crushers. PP has two movable stone crushers 

which are in operations since the commencement of the 

mining operations, as informed.  
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5.2 Carrying out mining and crushing activities in haphazard manner 

because of which surrounding environment is impacting. 

5.2.1 On the day of visit the mining and crushing activities 

were not in operation. 

5.2.2 The aerial distance of the house of the Applicant from 

the active mining pit is around 550 m. 

5.2.3 Though, at the time of visit, the exact status related to air 

pollution could not be verified, however, considering the 

distance and geographical locations possibility of impact 

at the residence of the applicant cannot be ruled out. 

5.3 Groundwater quality and water table of the surrounding area is 

affected due to the mining activities. 

5.3.1 The unit representative informed that average water 

consumption is around 120 m3/day. The ground water is 

the source of water. 

5.3.2 On the day of the visit, the committee visited the well 

from where the groundwater is being extracted. The flow 

measuring device was found to be defunct. 

5.3.3 As per the inputs received from member of committee 

from CGWA, PP has not applied for NOC CGWA. Thus, 
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the unit is extracting the ground water without NOC from 

CGWA. 

5.3.4 The applicant claimed that the mined area was hilly 

terrain that was earlier one of the major sources of 

groundwater recharge in the area. However, the region's 

groundwater levels have gradually decreased since the 

mining operations started. 

5.3.5 Similarly, the applicant also claimed that some of the 

wells in the area receive contaminated groundwater. 

5.3.6 Though the mining activities are in general shallow in 

depth and chances of groundwater interception is very 

low but still the committee is in view that the in-depth 

groundwater study of the area should be conducted 

through an expert agency in the subject to verify the 

applicant's claim. 

5.4 Uncontrolled air pollution generated during the crushing activities. 

Not providing ambient air quality data to applicant. 

5.4.1 The unit have provided two movable crushers for 

crushing of the minerals. The capacity of these crushers 

is 250 TPH each. 
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5.4.2 It is informed by the PP that adequate precautionary 

measures are been taken to control the dust generated 

during the crushing operations. 

5.4.3 However, as per the applicant, the dust of the crusher is 

very high impacting the surrounding environment. 

5.4.4 Similarly, the Applicant submitted that he approached PP 

several times to acquire the Ambient Air Quality 

monitoring data carried out by them. However, the PP 

has not provided any such data to the applicant. 

5.4.5 The PP informed the committee that Ambient Air Quality 

monitoring is conducted at three random locations 

through manual monitoring. The PP also showed related 

third-party monitoring reports to the committee. 

5.5 Plantation is not carried out by PP to the tune of the prescribed 

area 

5.5.1 On the day of visit, the Committee noted the plantation 

near active mining pit area. The committee observed that 

the plants of approx. 5-7 feet heights are available at the 

site. 
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5.5.2 It is informed that the plantation has already been carried 

out in 9.26 Ha area at the rate of 1,100 to 1,200 number 

of trees per Ha. It is informed that total 19,098 Number of 

trees have been planted by the PP as on 31.03.2023. 

5.5.3 The condition prescribed in EC says, ‘Plantation shall be 

raised in the specified area including a 7.5 m wide green 

belt in the safety zone around the mining lease by 

planting the native species around ML area, backfilled 

and reclaimed area, around water body, roads, etc. in 

consultation with the local DFO/Agriculture Department. 

The density of the trees should be around 2500 plants 

per Ha.’ 

5.5.4 No significantrelated efforts have been noticed by the 

committee. And thus, the PP has violated the condition of 

the EC regarding tree plantation. 

5.6 Damage to the public roads and bridge on the river Barja. 

5.6.1 As per the Applicant, overloading of the transport 

vehicles is common practice due to which the material is 

spilling along the roadside as well as damaging the road 

structures. It was further submitted that the possibility of 
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the accidents of the common passer byes are increasing 

due to such affected condition of the roads. 

5.6.2 PP submitted that the adequate measures have been 

ensured during transportation of the material and 

overloading of transporting trucks are not allowed. 

5.6.3 It is also informed that the transportation vehicles are 

covered by thick LDPE/HDPE sheets. However, as per EC 

condition they are supposed to ensure the covering of the 

transport vehicles by the tarpaulin, which is generally 

having good strength and better wear & tear resistance in 

comparison to the LDPE/HDPE. 

5.6.4 Bridge constructed on River Barja is being used by the 

PP for the transportation. The said bridge is constructed 

in 1971 and as per the information provided by the RTO 

department the load carrying capacity of the said bridge 

is 70R/9 MT Per Axle. 

5.6.5 As per PP representative, number of trucks passed 

through this bridge is around 50 to 60 and each truck 

carries around 14-18 T material. 
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5.6.6 Considering the above, the said bridge cannot be 

considered as safe for transportation of the minerals. The 

committee also observed several cracks in the said 

bridge. The said bridge is the only connecting point for 

several villages in the area. Therefore, considering the 

situation, the committee is of the opinion that proper 

safety/structural audit of bridge needs to be carried out 

from concerned department/agency before taking any 

decision for allowing the bridge for the heavy 

transportation related to mining. 

5.7 Mining operations even during the night time 

5.7.1 The applicant informed that mining operations are 

carried out even during the night time. Some the videos 

are shown to the committee as a proof. These videos are 

recorded through the personal mobile devices. 

5.7.2 The PP representative denied about any mining related 

operations carried out during the night time. 

5.7.3 In absence of any surveillance mechanism, the claim of 

both the parties could not be verified. 
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6.0 During the visit, the committee observed that the PP had made 

agreements for the subsurface rights for 59.93 Ha of 228 Ha area with 

the farmers based on which obtained EC and other permissions. After 

obtaining the necessary permissions, the project proponents started 

mining operations in a phased manner by obtaining surface land rights 

from individual landowners. Meanwhile, some of the land has been 

either sold or developed into residential establishments within the 

lease area for which the EC for mining had been obtained. As per 

Google Earth Timeline Images, most of the residential 

establishments/structures developed/emerged after 2012. As a result, 

residential establishments are now very close to the active mining pits, 

causing direct impacts to the residents from the mining activities. 

7.0 Committee is also been directed by Hon’ble NGT for the report on 

amount of EDC, therefore considering the non-compliances 

found/observed during the visit, the committee is of the opinion to levy 

Environmental Compensation for following two aspects- 

7.1 Environmental Compensation for non-compliance of the EC & 

Consent conditions and operating crushers without consent from 

MPCB. 
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7.1.1 For calculation of Environmental Compensation, the 

methodology evolved by CPCB and endorsed by Hon'ble 

NGT (OA No. 593 of 2017 and OA No. 327 of 2018) is 

adopted. As per the Hon’ble NGT directives the maximum 

violation period is considered up to the last 5 years.  

7.1.2 The details of the operational days during last five years 

as provided by the PP is given as below- 

Year 

Number of days 

Transportation and 

Mining 

Plantation and other 

work 

2019-20 199 100 

2020-21 Nil 102 

2021-22 Nil 110 

2022-23 192 110 

2023-24 191 110 

Total 
582 532 

1,114 

 

7.1.3 Thus, for the purpose of calculations of environmental 

compensation, total 582 operational days are considered 

during which mining related activities has been carried 

out during last 5 years. 
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7.1.4 Calculation of Environmental Compensation (EC) is as 

demonstrated below 

EC  = PI x N x R x S x LF  

= 80 X 582 X 250 X 1.5 X 1.0  

 = 1,74,60,000/-  

Where; 

PI  =  Pollution Index of industrial sector  

(taken as ‘80’ considering ‘Red Category’)  

N =  Number of days of violation took place 

 = 582 operational days 

R  =  A factor in Rupees (taken as ‘250’)   

S  =  Factor for scale of operation  

(‘1.5’ considering scale of operation being 

‘Large’) 

LF  = Location factor (‘1.0’ considering population of 

area being < 1 million)   

 

7.2 Compensation for extracting groundwater without obtaining NOC 

from CGWA. 
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ECGW = Water Consumption Per day x Nos of days x 

Environmental Compensation Rate for illegal extraction of ground 

water (ECRGW) 

 Area category 
Safe/Non notified 

area 

Use Industrial 

Average water consumption 120m3/day 

ECRGW for industrial units in Safe area  20 Rs/m3 

No of days 582 + 532 = 1,114 

Total ECGW for illegal extraction of the ground 

water 
Rs. 26,73,600 /- 

 

Hence, calculated environmental compensation for ground water 

extraction during last 5 years without obtaining NOC from CGWA 

is Rs. 26,73,600/-.  

8.0 CONCLUSIONS & RECOMMENDATIONS  

8.1 The Project Proponent (PP) obtained Environmental Clearance 

(EC) by making lease agreements only for the subsurface rights 

for 228 Hectares area, and the PP does not have agreements for 

the surface area rights for all the lands. Residential 

establishments have also developed/emerged on the proposed 

mining lease area. PP should get amended EC for actual area.   
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8.2 MPCB shall be asked to take stringent action against the PP due 

to operation of stone crushers without obtaining Consents.  

8.3 The bridge on the Barja River is the only evacuation route for 

mineral transportation. However, considering the visible cracks in 

the bridge and its limited load-carrying capacity, the concerned 

department-PWD and RTO may be asked to conduct a safety audit 

of the said bridge. And till such time transportation of the minerals 

should not be allowed through this bridge. Further, based on the 

findings of the audit report, the decision about the transportation 

of minerals through this bridge should be taken. 

8.4 The concerned department (PWD) shall be asked to carry out 

maintenance of the public roads used for mineral transportation at 

the cost of the PP, based on the Polluter Pay Principle. 

8.5 The PP shall be asked to install CCTV for the surveillance of the 

mining operations.  

8.6 Environmental compensations may be imposed on PP as below- 

8.6.1 Rs.1,74,60,000/- for reported environmental non-

compliances (i.e. Non-compliance of the conditions 

related to tree plantation, mineral transportations and 
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operation of stone crushers without consents from 

MPCB, etc). 

8.6.2 Rs. 26,73,600/- for extraction of groundwater without 

NOC from CGWA/CGWB. 

 

                    

 

(Dr. P. R. Sakhare) 

Scientist ‘E’ 

Regional Office,MoEF&CC, Nagpur 

(Rajendra D Patil) 

Scientist ‘E’ 

Central Pollution Control Board 

(CPCB), Pune 

 

 

 

(Sandeep Waghmare) 

Scientist ‘C’ 

Representative of Central Ground 

Water Board 

(AjitThorbole) 

Sub-Divisional Officer 

Representative of District 

Collector, Ratnagiri 
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Item No.3                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.74/2024(WZ)  

 
 

Bhavesh Arun Karekar & Anr. 
 …..Applicant(s) 

Versus 
 
 

MoEF&CC & Ors.  
….Respondent(s) 

 

 

Date of hearing: 15.04.2024 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Ms. Supriya Dangare, Advocate   

           

 

ORDER 
 

1. This application has been filed with the prayers that a Joint 

Committee may be constituted comprising respondent No.1- MoEF&CC; 

respondent No.2- CGWB; respondent No.3- MPCB; respondent No.4- 

District Collector, Ratnagiri; and Indian Bureau of Mines to check the 

non-compliance of the terms and conditions of Consent to Operate and 

Environmental Clearance (EC) granted to the respondent No.5- M/s. 

Ashapur Meinchem Ltd.; and a detailed study may be conducted for the 

assessment of adverse environmental impact caused due to the illegal 

excavation made by the respondent No.5 as well as non-compliance of the 

terms and conditions of the Consent to Operate and the EC. 

2. In the body of this application, It is alleged that the respondent 

No.5- M/s. Ashapur Meinchem Ltd. is involved in mining of bauxite Ore 

including Mobile Crushing and screening activity for the quantity of 8 
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lacs MT/A at Gat No.15-21, 27-31, 34-35, 56-59, 69, 70 & 74, Village- 

Rowale, Taluka- Dapoli, District- Ratnagiri. 

3. It is further alleged in this application by the applicants that the 

respondent No.5 had been granted EC dated 24.02.2016 by the 

respondent No.1- MoEF&CC for the said activity, which is annexed as 

Annexure- ‘B’ and also had been granted Consent to Operate and CC&A 

by the respondent No.3- MPCB, which is valid till 30.04.2024. It is alleged 

that the respondent No.5 is violating the terms and conditions of the 

Consent to Operate and the EC and also indulging in illegal mining 

activity and unregulated transport of the mined material, regarding which 

the applicant No.1 had made a complaint on 08.10.2023 to the 

respondent No.3- MPCB, pursuant to which the respondent No.3 had 

carried out a visit of the site on 06.11.2023, in which certain violations of 

the terms and conditions of the Consent to Operate as well EC were 

found. In view of the violation committed by the respondent No.5, a 

Warning Notice dated 21.11.2023 was issued to it by the respondent 

No.3- MPCB, which is annexed at page nos.69-70 of the paper book and 

thereafter, a Show Cause Notice dated 02.01.2024 was also issued to the 

respondent No.5, which is annexed at page nos.71-72 of the paper book. 

4. It is urged by the learned counsel for appellants that after the said 

Show Cause Notice, containing all the non-compliances on the part of 

respondent No.5, no action was taken by the respondent No.3- MPCB. It 

is also submitted that the terms and conditions of the EC as well as 

Consent to Operate and CC&A, which are being violated by the 

respondent No.5, are contained in para no.16 of the main application. 
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5. On the basis of above, we find prima facie case adversely impacting 

environment is made out, therefore, we deem it appropriate to admit this 

application and accordingly admit the same.  

6. Registry is directed to issue Notice to the respondents, returnable 

within 04(four) weeks. 

7. Applicants are directed to take necessary steps for service to the 

respondents by both ways (Dasti as well as by Registered Post) and also 

on available e-mail/WhatsApp and submit service affidavit within one 

week. 

8. Applicants are also directed to provide copy of the application and 

relevant documents to the respondents within a week. 

9. Respondents are directed to submit their reply affidavits within 

four weeks and also circulate the same to the applicants as also other 

respondents by available e-mail.  

10. Rejoinder, if any, is directed to be submitted within one week 

thereafter. 

11.  Since the non-compliances, which are noted in the Show Cause 

Notice dated 02.01.2024, appear to be very vague in nature and how 

these non-compliances resulted in environmental damage are not clear to 

us, we deem it just and proper to call for a report on the matter in issue 

in the present application from a Joint Committee comprising one 

Representative each from :- 

(i) The Ministry of Environment, Forests and Climate Change 

(MoEF&CC); 

(ii) The Central Pollution Control Board (CPCB); 

(iii) The Central Ground Water Board (CGWB); and 
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(iv) The Collector, District- Ratnagiri 

12. The Committee is directed to visit the site after informing the 

applicants/appellants’ counsel and submit a factual and action taken 

report with regard to the non-compliances, if any, as well as the amount 

of EDC. 

13. The Committee is also directed to conduct an inspection prior to 

the onset of monsoon. 

14. The Ministry of Environment, Forests and Climate Change 

(MoEF&CC) shall be the nodal agency for coordination and logistic 

support.  

15. The report in the matter be submitted through e-filing by using 

portal of NGT in the form of searchable PDF/OCR Support PDF and not 

in the form of Image PDF.  

16. Applicants are directed to supply the required documents and copy 

of the application to the Members of the Committee within three days 

from today. 

17. A copy of this order be communicated to the above-mentioned 

Committee forth-with for compliance. 

Put up this matter for further consideration on 03.07.2024 

18.  

 

 

 

 

 
 

 

 

 
 

 

      Dinesh Kumar Singh, JM 

 

 
 
 

 

Dr. Vijay Kulkarni, EM 

 
 

April 15, 2024 
Original Application No.74/2024(WZ) 
P.Kr 
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qrrfl g{6rt
GOVERNMENT OF INDIA

cqfq-ror, Tr \rq ffirqrg qRq-f{ qTrdq

MINISTRY OF ENVIRONIVIENT, FORESTS &

CLIMATE CHANGE

Regional Office
Ground Floor, East \Mng
New Secretariat Building

Civil Lines, Nagpur - 440001
apccfcentral-ngpmef@gov. in

Dated:31.05.2024F. No. CC{97/RON/2024-NGP/ l; 23 2_

To,

2. The Regional Director,
Central Ground Water Board,
Central Region, N.S. Building, Civil Lines,

Nagpur- 440001 (Maharashtra)

Email: rdcr-cowb@nic.in, chmn-cowb@nic.in, tschmn-cqwb@nic.in

3. The District Collector, Ratnagiri,
NH-204, Hatkhamba, To,

Teli Aali, Rajiwada,
Ratnagiri- 41 561 2 (Maharashtra)
Email: collector.rat naoiri@maharash tra. oov. in

Sub: Hon'ble National Green Tribunal (WZ) Pune Order dated 15.04,2024 in the matter OA

No.7412024 (WZ) titled as Bhavesh Arun Karekar & Anr. Vs. MoEFCC & Ors. pending

before NGT (WZ), Pune.reg

Sir,
The undersigned is directed to refer to the subject. ln this regard, it is inform that, in

pursuance of the Hon'ble NGT order daled 15.04.2024 (Copy enclosed), the undersigned, Dr.

P.R. Sakhare, Scientist 'E', representative of the Regional Office, MoEF&CC,

Nagpur (Mob: 9891597768) shall conduct site inspection for the pro.iect of M/s. Ashapur

Meinchem Ltd. (Respondent No.5), involved in mining of bauxite Ore including Mobile Crushing

and screening activity for the quantity of 8 lacs MTPA located at Gat No.15-21, 27-31, 34-35, 56'
59,69, 70 & 74, Village- Rowale, Taluka- Dapoli, District- Ratnagiri.

2. ln this regard, it is requested to kindly convey the suitable date for the site inspection which

will be scheduled on either of the mentioned dates i.e. 10-1 1th June 2024 or 18-19th June, 2024.

3. This issues with the approval of the Competent Authority

Yours faithful ly
Encl: As above

(Or. P.R. Sa are)
Scientist'E'

1. The Scientist 'E',

Central Pollution Control Board,
Jog Center, 3'd Floor,

Mumbai Pune Road, Wakewadi, Pune- 41 1003 (Maharashtra)

Email: mscb.cpcb@nic.in, patil.cpcb@nic.in

Copy to for information:
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1. The Scientist 'E', lmpact Assessment Division, MoEF&CC, 3rd Floor, Vayu Wing, lndira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi- 110003. Email:
oankai.verma@nic.in

2. Guard File/ Office Copy

(Or. P.R. Sakhare)
Scientist'E'

P.T.O.
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J-11015/274/2007- IA. II (M)
Government of India 

Ministry of Environment & Forests
Telefax: 011-24367257

e-mail: w.bharat@nic.ni
Paryavaran Bhavan, C.G.O. Complex, 

Lodhi Road, New Delhi-110003.
Dated: October 31, 2008 

To
M/s Ashapura Minechem Ltd.
Jeevan Udyog Building, 3rd floor
278, D. N. Road, FORT
Mumbai – 400 001.
Sub:     Expansion of Rowale Bauxite Mine  (ML  area  218.825  ha)  from 
0.06 MTPA  to  0.25 MTPA,  at  village Rowale,  in Dapoli  Taluk,  in Distt. 
Ratnagiri, in Maharashtra – reg. Environmental Clearance.

Sir, 
The undersigned is directed to refer to your letter dated 08.08.2008, on the above mentioned 
subject. The Ministry of Environment and Forests has examined the application. 
2.         It has been noted that the proposal is for expansion of Bauxite production from 0.06 
MTPA to 0.25 MTPA. The lease area of the mine is 218.285 ha; which is a private land. Out of 
218.285 ha, mining will be carried out in 76.81 ha. An area of 8.6 ha will be for waste dump; 0.44 
ha for mineral storage; Roads 0.81 ha; Infrastructure 0.10 ha; green belt will be 11.24 ha; an area 
of 119.68 ha will be undisturbed; and others 0.60 ha. The lease area is barren, stony with sparse 
vegetation. The average elevation of lease is 250 m above MSL. The bauxite reserve is 5.49 MT.  
Life of the mine at proposed rate of production of 0.25 MTPA will be around 25 years. Method of 
mining will be open cast mechanised involving drilling and blasting. Ultimate working depth will 
be at 201 m above MSL at Block-II and 235 m above MSL at Block -I. Ground water level is at 
155 m above MSL in the core zone during post monsoon. Mining will not intersect ground water 
table. Water requirement will be 46 KLD, which will be met from the ground water. Chandvane 
reserve forests is located at 2.5 km from the lease boundary. There are no rivers, nallahs running 
adjacent or across the lease. Maharawadi River flows at a distance of 2.5 km from the lease 
and Bajra river flows at a distance of 3.0 km from the lease. Arabian Sea is approximately 
3.0 km from the boundary of the lease. Solid waste of about 4.45 MT will be generated. 
No relocation and rehabilitation of population will be involved. There are no wild life 
sanctuaries, national parks, heritage sites etc. within 10.0 km of the lease area. Public 
hearing was held on 17.06.2008. Approval from IBM for mining plan (including 
progressive mine closure plan) was obtained on 26.07.2006. Cost of the project is Rs 
30.50 lakhs.
3.         The project has been considered in accordance with the provisions of the EIA notification 
issued by the Ministry of Environment & Forests vide S.O. 1533 (E), dated September 14, 
2006. 
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4.    Based on the information submitted by you, as at Para 2 above and others, the Ministry of 
Environment and Forests hereby accords environmental clearance to the above project under the 
provisions of ElA notification dated September 14, 2006, subject to the compliance of the 
following Specific and General conditions
A.     Specific conditions

Environmental Clearance is subject to implementation of conservation plan for wildlife in 
consultation with the office of the concerned Chief Wild Life Warden within six months. 
The plan shall consist of in-built monitoring and evaluation mechanism. Necessary fund 
for implementation of the same shall be separately allocated and shall not be diverted for 
any other activity.

Primary survey data of flora and fauna shall be submitted to the Ministry within six 
months.

No two pits shall be simultaneously worked i.e before the first is exhausted and 
reclamation work completed, no more mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit, 
reclamation and plantation works in the exhausted pit shall be completed so as to ensure that 
reclamation, forest cover and vegetation are visible during the first year of mining operations in 
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of 
mined pit shall be completed before any new ore bearing area is worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral bearing 
deposits.

Detailed hydro-geological study of the area shall be carried out before start of expansion to 
review impact on ground water regime and mitigations measures to contain any adverse impact on 
ground water put in place. Report of the same shall be submitted to the Regional office of the 
Ministry and other concerned departments.

Blast vibrations study shall be conducted and submitted to the Ministry within six months. 
The study shall also provide measures for prevention of blasting associated impact on nearby 
houses and agricultural fields. 

Continuous air ambient quality monitoring system shall be installed within six months at 
appropriate sites in consultation with the State Pollution Control Board/Regional office of Central 
Pollution Control Board. Ambient air quality data shall be regularly submitted to the Regional 
Office of the Ministry and other concerned departments.
The ambient air quality monitoring shall include PM10. Regular analysis of silica content 
for PM10 shall be carried out. Assessment of silica in silt shall be regularly carried out and 
records maintained.

Need based assessment for the near by villages shall be conducted to study economic 
measures which can help in upliftment of poor section of society. Income generating projects/tools 
such as development of fodder farm, fruit bearing orchards, vocational training etc. can form a 
part of such programme. Company shall provide separate budget for community development 
activities and income generating programmes.  This will be in addition to vocational training for 
individuals imparted to take up self employment and jobs.
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Action plan for economic upliftment of tribals, scheduled caste and economically weak 
section of society shall be formulated and implemented within six months. Status of 
implementation shall be reported to the Regional Office of the Ministry and the State Govt.

Land-use pattern of the nearby villages shall be studied and action plan for abatement and 
compensation for damage to agricultural produce and land/ common property land (if any) in the 
nearby villages, due to mining activity shall be submitted to the Regional office of the Ministry 
within six months. Annual status of implementation of the plan and expenditure thereon shall be 
reported to the Regional Office of the Ministry from time to time. 

Rain water harvesting shall be undertaken to recharge the ground water source.  Status of 
implementation shall be submitted to the Regional Office of the Ministry within six months and 
thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall be 
undertaken.  Protection of dumps against erosion shall be carried out with geo textile matting or 
other suitable material, and thick plantations of native trees and shrubs shall be carried out at the 
dump slopes. Dumps shall be protected by retaining walls. 

Cultivable waste land within 5 km radius of the lease shall be identified and developed into 
productive land and made available to villages. Status of implementation shall be submitted to the 
Regional office of the Ministry within six months.

Trenches / garland drains shall be constructed at foot of dumps and coco filters (or other 
suitable filters) shall be installed at regular intervals to arrest silt from being carried to water 
bodies. Adequate number of Check Dams and Gully Plugs shall be constructed across 
seasonal/perennial nallahs (if any) flowing through the ML area and silts arrested. De- silting at 
regular intervals shall be carried out. 
Garland drain of appropriate size, gradient and length shall also be constructed for both mine pit 
and for waste dump. Sump capacity shall be designed keeping 50% safety margin over and above 
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the 
mine site. Sump capacity shall also provide adequate retention period to allow proper settling of 
silt material. Sedimentation pits shall be constructed at the corners of the garland drains and de-
silted at regular intervals.

Ground water in the core zone shall be regularly monitored for contamination and depletion 
due to mining activity and records maintained. The monitoring data shall be submitted to the 
regional office of the Ministry regularly. Further, monitoring points shall be located between the 
mine and drainage in the direction of flow of ground water shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly 
monitored at locations of nearest human habitation (including schools and other public amenities 
located nearest to sources of dust generation as applicable) and records submitted to the Regional 
Office of the Ministry. 

Transportation of ore shall be done by covering the trucks with tarpaulin or other suitable 
mechanism so that no spillage of ore / dust takes place. Transportation shall be done only during 
day time. 

Occupational health and safety measures for the workers including identification of work 
related health hazards, training on malaria eradication, HIV, and health effects on exposure to 
mineral dust etc. shall be carried out. The company shall engage a full time qualified doctor who 

182



is trained in occupational health. Periodic monitoring for exposure to respirable mineral dust on 
the workers shall be conducted and records maintained including health records of the workers.  
Awareness programme for workers on impact of mining on their health and precautionary 
measures like use of personal equipments etc. shall be carried out periodically. Review of impact 
of various health measures undertaken (at interval of five years of less) shall be conducted 
followed by follow up action wherever required.

Maintenance of village roads through which transportation of ores are undertaken shall be 
carried out by the company regularly at its own expenses.  The roads shall be black topped.

(xxi)           Top soil/ solid waste shall be stacked properly and separately with proper slope and adequate 
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and 
rehabilitation of mined out area.

(xxii)        Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active 
for long period. The maximum height of the dump shall not exceed 30 m, each stage shall 
preferably be of 10 m and overall slope of the dump shall not exceed 28°. The OB dump shall be 
backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent 
erosion and surface run off.
Monitoring and management of rehabilitated areas shall continue until the vegetation becomes 
self-sustaining. Compliance status shall be submitted to the Ministry of Environment & Forests on 
six monthly basis.

(xxiii)       Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by 
Indian Bureau of Mines.

(xxiv)      Drilling (if any) shall be conducted by using dust extractors/wet drilling.  Controlled blasting 
shall be undertaken.

(xxv)        Plantation shall be raised adequately in the ML area, haul roads, OB dump sites etc. Green belt 
development shall be carried out considering CPCB guidelines including selection of plant species 
and in consultation with the local DFO / Agriculture Department. Herbs and shrubs shall also form 
a part of afforestation programme besides tree plantation. The density of the trees shall be around 
2500 plants per ha. The company shall involve local people with the help of self help group for 
plantation programme.  Details of year wise afforestation programme including rehabilitation of 
mined out area shall be submitted to the Regional Office of the Ministry every year.

(xxvi)      Regular monitoring of ground water level and quality shall be carried out by establishing a 
network of existing wells and constructing new piezometers during the mining operation. The 
monitoring shall be carried out four times in a year – pre-monsoon (April-May), monsoon 
(August), post-monsoon (November) and winter (January) and the data thus collected shall be 
regularly sent to MoEF, Central Ground Water Authority and Regional Director, Central Ground 
Water Board. 

(xxvii)     The waste water from the mine shall be treated to conform to the prescribe standards before 
discharging in to the natural stream.  The discharged water from the Tailing Dam (if any) shall be 
regularly monitored and report submitted to the Ministry of Environment & Forests, Central 
Pollution Control Board and the State Pollution Control Board. 

(xxviii)    Prior permission from the competent authority shall be obtained for extraction of ground water, 
if any.
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(xxix)      Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for 
transportation of ores and others shall have valid permissions as prescribed under Central Motor 
Vehicle Rules, 1989 and its amendments. Transportation of ore shall be done only during day 
time. The vehicles transporting ores shall be covered with a tarpaulin or other suitable enclosures 
so that no dust particles / fine matters escape during the course of transportation. No overloading 
of ores for transportation shall be committed. The trucks transporting ore shall not pass through 
wild life sanctuary.

(xxx)        Action plan with respect to suggestions/improvements and recommendations made during 
public consultation/hearing shall be submitted to the Ministry and the State Govt within six 
months.

(xxxi)      A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Ministry 
of Environment & Forests, 5 years in advance of final mine closure for approval.

General conditions
(i)                  No change in mining technology and scope of working shall be made without prior approval 

of the Ministry of Environment & Forests.
(ii)                No change in the calendar plan including excavation, quantum of mineral (iron ore) and 

waste shall be made.
(iii)               Four ambient air quality-monitoring stations shall be established in the core zone as well as 

in the buffer zone for RPM, SPM, SO2, NOx monitoring. Location of the stations should be 
decided based on the meteorological data, topographical features and environmentally and 
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation 
with the State Pollution Control Board.

(iv)              Data on ambient air quality (RPM, SPM, S02, NOx) should be regularly submitted to the 
Ministry including its Regional office located at Bhopal and the State Pollution Control Board / 
Central Pollution Control Board once in six months.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying 
arrangement on haul roads, loading and unloading and at transfer points shall be provided and 
properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment. 
Workers engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs.

Industrial waste water (workshop and waste water from the mine) should be properly 
collected, treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May, 
1993 and 31st December, 1993 or as amended from time to time. Oil and grease trap shall be 
installed before discharge of workshop effluents.

Personnel working in dusty areas shall be provided with protective respiratory devices and 
they shall also be imparted adequate training and information on safety and health aspects.

Provision shall be made for the housing the labourers within the site with all  necessary 
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking 
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water, medical health care, crèche etc. The housing may be in the form of temporary structures to 
be removed after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall be set-
up under the control of a Senior Executive, who will report directly to the Head of the 
Organization.

The project authorities shall inform to the Regional Office of the Ministry located at Bhopal 
regarding date of financial closures and final approval of the project by the concerned authorities 
and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in separate 
account and shall not be diverted for other purpose. Year wise expenditure shall be reported to the 
Ministry and its Regional Office located at Bhopal.

The project authorities shall inform to the Regional Office located at Bhopal regarding date of 
financial closures and final approval of the project by the concerned authorities and the date of 
start of land development work.

The Regional Office of the Ministry located at Bangalore shall monitor compliance of the 
stipulated conditions. The project authorities shall extend full cooperation to the officer(s) of the 
Regional Office by furnishing the requisite data / information / monitoring reports.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from 
whom suggestion / representation has been received while processing the proposal.

State Pollution Control Board shall display a copy of the clearance letter at the Regional 
office, District Industry Centre and Collector`s office / Tehsildar`s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of 
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of 
the clearance letter informing that the project has been accorded environmental clearance and a 
copy of the clearance letter is available with the State Pollution Control Board and also at web site 
of the Ministry of Environment and Forests at http://envfor.nic.in and a copy of the same shall be 
forwarded to the Regional Office of the Ministry located in Bhopal.

5.         The Ministry or any other competent authority may alter/modify the above conditions or 
stipulate any further condition in the interest of environment protection.
6.         Concealing factual data or submission of false/fabricated data and failure to comply with 
any of the conditions mentioned above may result in withdrawal of this clearance and attract 
action under the provisions of Environment (Protection) Act, 1986.
7.         Any appeal against this environmental clearance shall lie with the National Environment 
Appellate Authority, if preferred, within a period of 30 days as prescribed under Section 11 of the 
National Environment Appellate Authority Act, 1997.
8.      The above conditions will be enforced inter-alia, under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along 
with their amendments and rules.
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Yours faithfully,

(W. Bharat Singh)
Deputy Director  

Copy to:
Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.

2.         Secretary, Department of Environment, Government of Maharashtra, Mumbai.
3.         Secretary, Department of Mines and Geology, Government of Maharashtra, Mumbai.
4.         Secretary, Department of Forests, Government of Maharashtra, Mumbai.
5.         Chief Conservator of Forests, Regional Office, Ministry of Environment and Forest, 

Arera Colony, Bhopal -462016.
6.         Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, East 

Arjun Nagar, New Delhi-110 032.
7.         Chairman, Maharashtra State Pollution Control Board, 3rd&4th Floors, Sion Matunga 
Scheme Road No.6, Opp. Cine Planet, Sion Circle (E), Mumbai - 400 022.

8.         Member Secretary, Central   Ground   Water Authority,  A2,   W- 3  Curzon Road Barracks, K.G. 
Marg, New Delhi-110001.

9.         Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur- 440 001.
10.       District Collector, Ratnagiri  Distt., Government of Maharashtra.

11.       EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
12.       Monitoring File.
13.       Guard File.
14.       Record File.

(W. Bharat Singh)
Deputy Director  
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Survey Number/Gut Number Area in Ha Owners as in Land records [7/12] 

18/1B 2.44 Anil Dattaram Chikhale 
Sunil Dattaram Chikhale 
Manoj Dattaram Chikhale 
Sandip Dattaram Chikhale  
Lalita Dattaram Chikhale 

18/1B1 0.41 Anusaya Sahadev Bhanase 

18/1D 0.38 Dhondu Gunaji Dhadashe 
Krushna Gunaji Dhadashe 
Ramesh Gunaji Dhadashe 

18/1E 0.39 Krushna Narayan Baikar 
Vilas Narayan Baikar 
Vandana Ramesh Mandvkar 
Asmita Ashok Dhadave 
Laxmi Narayan Baikar 

18/1J 0.4 Ashutosh Purohit 

19/2D 0.61 Anita Anant Bangal 
Dattaram Babu Chavan 
Rajesh Shantaram Chavan 
Krushna Babu Chavan 
Suresh Babu Chavan 
Bhalchandra Babu Chavan 

19/3 1.38 Vijya Ajay Mandavkar 

19/7 2.27 Gopal Harishchandra Mandvkar 
Vandna Nathuram Gorivale 
Sumati Janardan Kadam 
Deveshri Devendra Malave 
Vanita Narayan Kadam 
Rupali Harishchandra Mandvkar 
Poonam Prakash Malap 

20/1B 0.21 Anusaya Laxman Bhanase 

20/1D 0.21 Rukmini Hari Baikar 
Rajani Ramesh Dhadashe 

21/2 1.74 Krushna Narayan Baikar 
Vilas Narayan Baikar 
Vandana Ramesh Mandvkar 
Asmita Ashok Dhadave 
Laxmi Narayan Baikar 

21/3 0.81 Vijya Ajay Mandavkar 

21/4 2.02 Anusaya Janu Goriwale 
Sulochna Chandrakant Benere 
Dhondu Tanu Baikar 
Narmada Nathuram Baikar 
Shilpa Nathuram Baikar 
Alpa Nathuram Baikar 
Kalpna Nathuram Baikar 
Mahesh Sakhram Baikar 
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21/6 1.16 Ganesh Vishram Dhadashe 
Mahesh Vishram Dhadashe 
Bhagirthi Vishram Dhadashe 
Taramati Harishchandra Dhadashe 
Rajesh Harishchandra Dhadashe 
Jotsna Jagdish Salvi 
Harsha Harishchandra Dadhashe 

21/7/1 4.4334 Yashwant Laxman Baikar 
Sharmila Sanjay Sambare 
Pallavi Pradip Gorivale 
Anandi Laxman Baikar 
Sangita Babaji Jadhav 
Anita Babaji Baikar 
Vinayak Babaji Baikar 
Sunita Babaji Baikar 
Anusya Babaji Baikar 

27/4 0.11 Ganesh Vishram Dhadashe 
Mahesh Vishram Dhadashe 
Bhagirthi Vishram Dhadashe 
Taramati Harishchandra Dhadashe 
Rajesh Harishchandra Dhadashe 
Jotsna Jagdish Salvi 
Harsha Harishchandra Dadhashe 

27/5 0.48 Anusaya Janu Goriwale 
Sulochna Chandrakant Benere 
Dhondu Tanu Baikar 
Narmada Nathuram Baikar 
Shilpa Nathuram Baikar 
Alpa Nathuram Baikar 
Kalpna Nathuram Baikar 
Mahesh Sakhram Baikar 

27/6 0.3 Anita Anant Bangal 
Dattaram Babu Chavan 
Rajesh Shantaram Chavan 
Krushna Babu Chavan 
Suresh Babu Chavan 
Bhalchandra Babu Chavan 

27/9 0.61 Bhalachandra Bhiku Baikar 
Anusya Babaji Baikar 
Vinayak Babaji Baikar 
Anita Babaji Baikar 
Sunita Babaji Baikar 
Sangita Gangaram Jadhav 
Anandi Laxman Baikar 
Yashwant Laxman Baikar 
Sharmila Sanjay Sambare 
Pallavi Pradip Gorivale 

27/10 0.26 Dhondu Tanu Mandvkar 
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27/11 0.3 Mayank Hasmukhram Parekh 

27/13 0.28 Anita Anant Bangal 
Dattaram Babu Chavan 
Rajesh Shantaram Chavan 
Krushna Babu Chavan 
Suresh Babu Chavan 
Bhalchandra Babu Chavan 

27/15 0.3 Janu Dhondu Shigvan 

27/19 0.18 Dhondu Mahadev Kadam 
Shevanti Sakharam Dhadashe 
Sarita Shantaram Ambadskar 

28/1 3.07 Shripad Parshuram Ghanekar 
Ganesh Vishram Dhadashe 
Mahesh Vishram Dhadashe 
Bhagirthi Vishram Dhadashe 
Taramati Harishchandra Dhadashe 
Rajesh Harishchandra Dhadashe 
Jotsna Jagdish Salavi 
Harsha Harishchandra Dhadashe 

28/2 0.13 Malu SudkojiShigvan 

28/8 0.2 Ganesh Vishram Dhadashe 
Mahesh Vishram Dhadashe 
Bhagirthi Vishram Dhadashe 
Taramati Harishchandra Dhadashe 
Rajesh Harishchandra Dhadashe 
Jotsna Jagdish Salvi 
Harsha Harishchandra Dadhashe 

28/12 0.19 Anusaya Janu Goriwale 
Sulochna Chandrakant Benere 
Dhondu Tanu Baikar 
Narmada Nathuram Baikar 
Shilpa Nathuram Baikar 
Alpa Nathuram Baikar 
Kalpna Nathuram Baikar 
Mahesh Sakhram Baikar 

29/4 0.57 Sandip Dattaram Chikhale 

30/1 0.74 Ashapura Minechem Ltd 
Sandip Dattaram Chikhale 

30/2 0.12 Govind Babaji Shigvan 

30/3 2.31 Bhagirthi Arjun Vajirkar 
Pravin Arjun Vajirkar 
Vishnu Arjun Vajirkar 
Pratiksha Prakash Kadam 

30/4 1.81 Ashapura Minechem Ltd 
Sandip Dattaram Chikhale 

31/12 1.17 Parvez TajjuddinHamdule 
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34/1 1.72 Bharati Nandkumar Dhotre 
Pratiksha Pradip Lokhande 
Roshan Pradip Lokhande 
Prashant Pradip Lokhande 
Vivek Vilas Lokhande 
Vikas Vilas Lokhande 
Ujwala Vilas Lokhande 
Vijya Vilas Lokhande 

34/5 2.23 Anil Dattaram Chikhale 
Sunil Dattaram Chikhale 
Manoj Dattaram Chikhale 
Sandip Dattaram Chikhale  
Lalita Dattaram Chikhale 

34/6 1.59 Bhaguram Jiva Lokhande 
Baya Pandu Lokhande 

34/8 1.88 Anagha Avinash Mone 

35/1 2.59 Pandurang Balu Dhotre 
NandkumarBalu Dhotre 
Mangla Harishchandra Lokhande 
Nirmla Rama Jadhav 
Maya Laxman Chafe 
Siddharth Devram Dhotre 
Pragati Devram Dhotre 
Kavita Ramesh Pawar 

35/3 0.95 Ganesh Dattaram Kelashikar 
Ramdas Dattaram Kelashikar 
Krushna Pandurang Kelashikar 
Janardan Baban Kelashikar 
Dattaram Balaram Kelashikar 
Bapurao Balaram Kelashikar 
Babu Balaram Kelashikar 
Raghunath Ramji Kelashikar 
Rajesh PandurnagMurudkar 
Ramdas Baban Kelashikar 
Sitabai Laxman Palvankar 
Anandi Gopal Anjarlekar 
Anandi Sitaram Unvarkar 
Harishchandra Babu Kelashikar 

35/4A 1.355 Rakhma Shantaram Lokhande 

56/4+5+6 7.16 Radhika Vitthal Dhadashe 
Santosh Vitthal Dhadashe 
Anil Vitthal Dhadashe 
Sunil Vitthal Dhadashe 
Sangita Santosh Khambe 
Jyoti Vijay Chavan 
Sunil Dhondu Dhadashe 

276



 

 

 

 

 

 

 

 

 

 

 

 

**** 

Suchitra Suresh Kadam 
Krushna Gunaji Dhadashe 
Shevanti Dhondu dhadashe 
Ramesh Gunaji Dhadashe 

69/4+6 1.24 Hasanmiya Kasam Mukadam 

69/5 3.95 Dharmchanda Shivkumar Agarval 

70/3 1.67 Hasanmiya Kasam Mukadam 

70/4 0.24 Mangla Harishchandra Lokhande 
Ranjna Kanu Dhotre 
Vishnu Narayan Lokhande 
Bhagnbai Shankar Pawar 

70/5 1.36 Bharati Nandkumar Dhotre 
Vilas Gangaram Lokhande 
Pratiksha Pradip Lokhande 
Prashant Pradip Lokhande 
Roshan Pradip Lokhande 
Maharashtra Pradesh Bhoodan Yadnya 
Samiti 720 Sadashiv Peth Pune 2 
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SITE VISIT BY THE IOINT COMMITTEE dt. U,,O6,2O24IN THE MATTER OF ORIGINAL APPLICATION NO. 74 OF 2024 IN
COMPLIANCE WITH ORDER DATED I5,O4,2O24 OF HON'BLE NGT tWZ) REGARDING THE NON-COMPLIANCE OF THE
TERMS AND CONDITIONS OF CONSENT TO OPERATE AND ENVIRONMENTAL CLEARNACE (EC) GRANTED TO M/S.
ASHAPUR MINECHEM LTD, VILLAGE ROWALE, DAPOLI, RATNAGIRI (MH).

ATTENDANCE SHEET

Name and Department of the Committee Members
Sr.

No

O rganization/Department Committee
member

Name of
Representative

Me Contact details Signature

7

Regional Office,
MoEF&CC, Nagpur Member

Convenor

Dr. P.R. Sakhare
Scientist'E'

989L597768,
Email:

sakhare.Br@nic.in *
66

2

Regional Director,
Central Pollution Control
Board (CPCB), Pune Member

Rajendra Patil,

Scientist'E'
7839455558,
9140282902

Email:
patil.cpcb@nic.in \ 06

3

The Central Ground Wa
Board (CGWB)

Member

Shri. Sandeep Waghmare,

Scientist'C'
9404083652

Email: rdcr-
cgwb(Enic.in

4

District Collector, Ratnagiri

Member

Shri. Ajit Thorbole,

Sub-Divisional Officer
971,9508494

Email:
collector.ratnagiri

ln
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5.
Applicant Shri Bhavesh Karekar

Btoqvq\,,,\q,,t\au A fr",^^

98t9040456

-ffio
6.

M/s Ashapura Minechem
Ltd.

Respondent
No..5

. lq,4 a6Je
\4t qtL+q4g+b
L : 6l R,rsHA@ Ac,Hfty*4

.Co

6in'gl,o 022- 66657700

Email:
info@ashapura.co
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Site Visit photograph of M/s. Ashapura Minechem Ltd. 
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